
t

fN THE CENTRAL AWINISTRATIVE TRIBUNAl.,

PRINCIt'AL BENCH, Nt-IW i:)Eli.,HI .
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Shri Pticol Sii'ioti & Ot.hei"s .Applicants

Union of Ifidia & (it.hers . Resr»ncfeint!

For the Applicants ,Sh ri. V. P. Si">attrifi .Connsei

For the Respondents •Shri M.fw Vemia, (Txinsel

Coram:

The Iton'bie Mr. P.K. KartJha, Vice Chainnari(J)

TtK^ l-4(:>ictaj.e Mr. B.N. Dhoiindivai , Administrative Mfarn'ter

1„ whether Reporters of local papers may be

allowed to see the Judqment?

o te jr¥iferm>d to the Rer>:>rtAers or- not? fV/'DTo
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,1 udqrtKvscit. (Ora 1 )

(of the Bench delivered by Hcsn'ble Shri P.K. Kart-ha,

Vice Chai rman (.3))

Wr! have h«3fjrd thte iepjrn^^ <:x:>i.inse.l of both

parties and have qone throuqh the records of the case

carefully- The applicants have worked as Casual Labourers

(Masdoors) in the Telecom Oepartmesit and they are aaqrieved by

their disenoacjement from service- The learned counsel tor the

applirants states that they have worked from 2 to 9 months in

the years 1989 to 1991- They have, hcwever, not oofwleted 240

days of service- The res?x*idents 'have raised in their

counter affidavit the plea that there is no work in their

office in which the appii.carits ccsjld be accommodated - They

have also stated that no person junior to the applicants is

workino in their office-

After 'hearincj both sides, we dispose of the

present application with the directlc*) to the respondents to

consider the case of the applicants for re^Tqaqement in case

they need trie services of Casual latourers (Mazdoors) and in

preference to persons with lesser lenqth of service and

outsiders- For this purpose, the respondents should maintain

a Reqister of casual labourers containi'nq the period of

.. ,3.



smv.ca by them arK^ the er«a«nt of the applicants

shatid b© considered in aa;»Tfjance with the said Rtecjister.
After the applies,nt.s have rendered the reqrrrsite mriod of
service for the p,.,rpose of reoiriarisation, their cases shoirid
also be a.v,sidemi in accordance with the scheme prena,^ by
respondents for the pnrpose of tepnlarisatioir of Qjsual
tatoners In the pst beptartment.

There wil l be no order as to costs..

rV •d ^ ^ GL^:
(B.N. Di-OUNDI iAL) ,

09,09,199/ VICE CKAIIWiN(j)
09.09.1992
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